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The Deputy Minister o f Labour 
(Shri Ab id  A U ): The main features of 
the suggestions made by the Study 
Group pertain to improving and acce
lerating the activities of the Fund in 
respect of housing, dispensary services 
and multipurpose institutes.
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Export of Cotton Textiles

1453. Shri Jadhav: W ill the Minis
ter of Commerce and Industry be
pleased to state how much quantity 
of cloth has been exported from 
January, 1957 to July, 1957 with parti
culars of superfine, fine and coarse 
varieties?

The Minister of Commerce (Shri
Ka nungo): Category-wise (i.e. corarSe, 
medium, fine and superfine) quantities 
of mill-made cloth passed for ship
ment from January-July, 1957 and 
actual total exports from January- 
May, 1957 are furnished in the state
ment laid on the Table o f Lok Sabha. 
(See Appendix V, annexure No. 29]

Closure of Manganese Mines

1453. Shri Awasthl: W ill the Minis
ter o f Labour and Employment be-
pleased to state:

(a ) whether it is a fact that the 
management of the R B S S .D . & F.N. 
Das Co. in Srikakulam district have 
closed down their manganese mines 
on the plea that the number of Rail
way wagons allotted to them was 
insufficient after paying compensation 
to the labourers on the basis of muster 
rolls;

(b> whether Government are aware 
that a large number o f labourers art 
being deprived of compensation as the 
attendance register was not properly 
maintained by the management; and

(c ) i f  so, the steps taken by Gov
ernment for the reopening o f the 
mines and for the payment of ade
quate compensation to the labourers 
rendered unemployed by the closure 
of the mines?

The Deputy Minister of Labour 
(Shri Abid A li ) :  (a ) The management
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closed their mines on the ground that 
accummulated stocks o f ore could not 
be moved out due to inadequate sup
p ly  o f railway wagons.

(b ) The allegations o f the Mine 
workers’ Union, Vizianagram that the 
attendance registers were not properly 
maintained could not be substantiated 
by  them. A  settlement has since been 
brought about between the parties 
concerned, the management having 
agreed to pay retrenchment compensa
tion to the workers on the basis of 
the muster rolls maintained by the 
Company.

Cc) ( i )  In addition to the payment 
o f retrenchment compensation the 
management have also agreed to make 
certain ex-gratia  payment to the 
workers on the basis of their annual 
earnings.

( i i )  The management have agreed 
to give preference to the retrenched 
workers at the time o f reopening 
their mines and also to consult the 
Union at the time o f recruitment of 
workers.

( i i i )  The Government of India have 
also supplied additional wagons on the 
R ly. line for the transport of ore 
Efforts are also being made to trans
port a part o f the accummulated 
stocks of ore by road.

Coal Mines Labour W elfare Officers, 
Dhanbad

1454. Dr. Ram Snbtaag Singh: W ill 
the Minister o f Labour and Employ
ment be pleased to state:

(a ) whether it is a fact that large 
number o f T.A. Bills o f low paid 
officers under the Deputy Commis
sioner o f Coal Mutes Labour Welfare, 
Dhanbad are lying unpaid since 1955;

(b ) i f  so, the reasons therefor; and

(c )  whether Government w ill take 
any steps to expedite the payments 
o f  such bills?

The Deputy Minister o f Labour 
(Shri Ab id  A U ): (a ) A  few  T A .  Bills

• o f  1955 are pending.

(b ) It is mainly because o f Incorrect 
preparation o f bills by the officers con
cerned and consequential necessity o f 
returning them fo r rectification o f 
defects. These took considerable time 
w ith the result that the bills became 
old and could not be passed without 
pre-audit.

(c ) The Coal Mines W elfare Com
missioner has issued necessary instruc
tions to the staff to enable expedi
tious passing o f T.A. bills.

Residential Accommodation for
Central Government Employees

1455. Shri Blren Roy: W ill the M in
ister of Works, Housing and Supply
be pleased to state:

(a ) the number of flats or other 
types o f residential accommodation 
constructed for Central Government 
employees in Calcutta area from  1948 
to December, 1956;

(b ) the number of flats and/or 
houses o f private individuals continu
ed under requisition during the said 
period;

(c ) how many have been de-requi- 
sitioned and how many freshly requi
sitioned within this period; and

(d ) whether it is a fact that pay
ment of rents remains unsettled for 
more than 6/7 years in the case of 
properties requisitioned?

The Deputy Minister of Works, 
Housing and Supply (Shri An il K. 
Chanda): (a ) 374 units.

(b ) 316 units.

(c ) From 1948 to December 1956, 23 
units have been de-requisitioned and 
8 units have been freshly requisition
ed.

(d ) There is no requisitioned house 
where the payment is in arrears for 
more than 6/7 years. However, there 
are some cases, where provisional 
payment of 80 per cent, o f the amount 
o f compensation fixed by the Govern
ment is being made pending final fixa
tion o f quantum o f compensation by 
the Arbitrators.




